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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1003/2024

IN THE MATTER OF:

MR ASHOK KUMAR AND ANR SO

LATE SH DHARAM SINGH ...APPLICANT(s)
VERSUS
STATE OF UP ...RESPONDENT(s)
INDEX
S. NO. PARTICULARS | PAGE NO.
1. RESPONSE ON BEHALF OF DISTRICT

MAGISTRATE IN COMPLIANCE TO THE
ORDER DATED 05.12.2024 PASSED BY THE
HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI.

2. A COPY OF THE ORDER DT. 05.12.2024 HAS
BEEN ATTACHED HEREIN AS ANNEXURE
A/l
3. A COPY OF THE LETTER DT. 31.12.2024 HAS =
BEEN ATTACHED HEREIN AS ANNEXURE
A2

4. A COPY OF THE LETTER DT. 04.12.2024 HAS

BEEN ATTACHED HEREIN AS ANNEXURE
A3
5. A COPY OF THE SHOW CAUSE NOTICE DT.

24.12.2024 HAS BEEN ATTACHED HEREIN AS |
ANNEXURE A/4
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THROUGH COUNSEL

Che

BHANWAR PAL SINGH JADON
STANDING COUNSEL FOR THE STATE OF U.P. (NGT)
EMAIL- bhanwar09jadon(@gmait.com

DATE: 09.01.2025
PLACE: NOIDA



67

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1003/2024

IN THE MATTER OF:

MR ASHOK KUMAR AND ANR SO
LATE SH DHARAM SINGH ...APPLICANT(s)
VERSUS

STATE OF UP ...RESPONDENT(s)

RESPONSE _ON _BEHALF _OF DISTRICT MAGISTRATE IN
COMPLIANCE TO THE ORDER DATED 05.12.2024 PASSED BY THE
HON’BLE NATIONAL GREEN TRIBUNAL. PRINCIPAL BENCH, NEW
DELHI.

I, Indra Vikram Singh, aged about 55 years, s/o Late Sunder Singh R/o H.No. -
01, Civil Line, P.S. Sadar Bazaar, Tehsil, Shahjhanpur, District- Shahjahanpur
posted as District Magistrate, Ghaziabad, U.P. do hereby solemnly affirm and

state as under:
1. That I, the Deponent in the above captioned matter am fully conversant

with the facts of the case and am competent and authorized to swear the

present Reply.

09 JAN 2025
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. That I state that the contents of the Reply has been drafted by my counsel
on my instructions and the contents of the same are true to my knowledge

and nothing material has been concealed therefrom.

. That, the present application has been registered under Sections 14 and 15
of National Green Tribunal Act, 2010 (hereinafter referred to as NGT Act,
2010).

. That, the complainants have alleged that M/s. New Panthar Security Guard
Service has got a mining permit/lease for sand mining at Yamuna riverbed
i.e Gata No.303 mi, 313 mi, 290 mi, 301 mi, 303 mi, 304 mi, 314 mi, 297
mi, 298 mi, 302 mi, 311 mi, 312 mi, 313 mi & 314 mi situated at Khand
No. 02, Village-Pachayra, Tehsil-Loni, Ghaziabad, U.P.

. That, Hon’ble Tribunal considered the captioned matter on 04.11.2024 and
constituted a Joint Committee comprising District Magistrate Ghaziabad,;
Divisional Forest Officer, Ghaziabad; Uttar Pradesh Pollution Control
Board (hereinafter referred to as 'UPPCB'); and, Central Pollution Control
Board (hereinafter referred to as 'CPCB’) to visit the site and ascertain the

allegation.

. That, pursuant to aforementioned order dated 04.11.2024, the report of
Joint Committee was filed on 04.12.2024. The Joint Committee has
recommended the following compliances against Project Proponent as
follows-

“4. Compliance of following salient requirements must be ensured Dy

Project and Mining Department before allowing further mining:

09 JAN 2025




69

o Installation the boundary pillars as per co-ordinates & Environmental
Clearance conditions.

o Adequate plantation in time bound manner as per Environmental
Clearance conditions.

0 Replenishment study of the area about mining deposits as per
Environmental Clearance conditions.

o Hydrogeological study to ascertain the impact on river channel and

water table as per Environmental Clearance condition (no 16).

5. Environmental compensation for illegal mining of 840 cubic meter
quantity of ordinary sand may be levied as per Approach 2 scale approved
by Hon'ble NGT vide order dated 26.02.2021 in the matter of OA No.
360/2015.”

. That as per the order dt. 05.12.2024, the Hon’ble National Green Tribunal
directed the Respondents to submit their Responses/replies.

That the relevant portion of the order has been reproduced herein for ready
reference:

“9. Learned counsel appearing for respective respondents pray for and
allowed 3 weeks’ time to file their responses/replies.”

A Copy of the Order dt. 05.12.2024 has been attached herein as

Annexure A/1.

. That in compliance of the Order dated 05.12.2024 passed by the Hon’ble
Tribunal, it is humbly submitted that directions were issued from the Office
of the District Magistrate, Ghaziabad to the New Panther Security Guard
Service, Prof. Shri Bani Singh i.e. the Project Proponent on 31.12.2024,
directing the Project Proponent to ensure that the Replenishment Study,

Hydrological Study and Plantation be carried out with irmnediate,;e;ffe;f;;{
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compliance of the condition no. 16 and 19 of the EC letter dated
21.05.2021. It was further directed vide the above- mentioned letter, issued
by the DM Office, that the report of the aforementioned studies and
plantation be made available to the D.M. Office, Ghaziabad. Furthermore,
the information regarding the same be provided to the UPPCB and SEIAA.
A Copy of the letter dt. 31.12.2024 has been attached herein as Annexure
A/2.

9. That it is respectfully submitted that a recommendation letter dt.
04.12.2024 was issued by U.P. Pollution Control Board to the office of
Chief Environmental Officer, Uttar Pradesh Pollution Control Board,
Lucknow regarding the imposition of environmental compensation on the
Project Proponent for carrying out illegal mining of 840 cubic meter.
That the said amount of Environmental Compensation shall be imposed for
illegal mining of ordinary sand as per the Approach 2 Scale NGT vide order
dt. 26.02.2021 in the matter of O.A No. 360/2015.

That as per the said letter the compensation shall be imposed based upon
the following formula:

Net Present Value (after netting out market value if illegally mined
material)-NPV=PV-D

ie. 8,47,365 - 1,95,720/- = Rs. 6,51,645/- (Rupees Six Lakhs Fifty One
Thousand Six Hundred Forty- Five Only).

A Copy of the letter dt. 04.12.2024 has been attached herein as Annexure
A/3.

10.Futhermore, U.P. Pollution Control Board has issued a Show Cause Notice
dated 24.12.2024 to M/s New Panthar Security Guard Service, Proprietor-
Shri Bani Slngh S/o Shri Raghunath Smgh R/o. Salasar Complex 306,

09 IAN 2075 ?f 4
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of environmental compensation of Rs. 6,51,645/- (Six Lakh Fifty-One
Thousand Six Hundred Forty Five only).

That the reply of show cause notice by project proponent is awaited and
thereafter the expiry of the show cause notice period, further action will be
taken accordingly.

A Copy of the Show Cause Notice dt. 24.12.2024 has been attached

herein as Annexure A/4.

11.Hence, the present reply is being filed for the kind consideration and

perusal of this Hon’ble Tribunal.
12.That I state that everything stated above has been stated by me in my

official capacity on and derived from the official records and I state that

nothing material has been concealed therefrom.

=

DEPONENT

VERIFICATION

Verified at Gupziagpan  on this ﬂ“' day of January, 2025, that the
contents of the above affidavit from paragraphs 1 to 12 are believed to be
true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

DEPONENT

09 JAN 2025
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Annexure A/l

Item No. 04 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION No. 1003/2024

MR ASHOK KUMAR AND ANR SO
LATE SH DHARAM SINGH Applicant

Versus

State of UP Respondent(s)

Date of hearing: 05.12.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None

Respondents: Mr. Raj Kumar, Advocate for CPCB
Mr. Bhanwar Pal Singh Jadon, Mr. Harsh Vardhan Singh Rajawat and
Ms. Gargi Chaturvedi, Advocates for UPPCB and State of U.P.
Mr. S. P. Singh, Senior Advocate with Mr. Vithal Aditya and Mr. Shannu
Bhagel, Advocates for respondent no. 5 and 6

ORDER

1. On a letter petition dated 23.12.2023 sent by Ashok Kumar s/o late
Sh. Dharam Singh and Karan Singh s/o late Sh. Ved Prakash, present
application has been registered under Sections 14 and 15 of National
Green Tribunal Act, 2010 (hereinafter referred to as NGT Act, 2010} in
exercise of suo-moto jurisdiction, in view of law laid down by Supreme
Court in (2022) 13 SCC 401, Municipal Corporation of Greater Mumbai

v. Ankita Singha & Ors.

09 IAN 2025




73

2. Complainants have alleged that M/s. New Panthar Security Guard
Service has got a mining permit/lease for sand mining at Yamuna river-
bed i.e Gata No.303 mi, 313 mi, 290 mi, 301 mi, 303 mi, 304 mi, 314 mi,
297 mi, 298 mi, 302 mi, 311 mi, 312 mi, 313 mi & 314 mi situated at

Khand No. 02, Village-Panchayat, Tehsil-Loni, Ghaziabad, UP.

3. Looking to complaint made, Tribunal considered matter on
04.11.2024 and found it appropriate to obtain a factual report by
constituting a Joint Committee comprising District Magistrate Ghaziabad;
Divisional Forest Officer, Ghaziabad; Uttar Pradesh Pollution Control
Board (hereinafter referred to as 'UPPCB'); and, Central Pollution Control

Board (hereinafter referred to as 'CPCB’).

4. Joint Committee report has been submitted through CPCB and
observations, conclusion and recommendations, made therein, read as

under:-

“4, General observation during the site visit of leased mining area at
Village-Panchayara, Loni, Ghaziabad:

Observations based on site visit and records issued made available
by UP PCB RO Ghaziabad and Mining Department Ghaziabad are as
follows:

» Environmental Clearance (herein to be referred as "EC") was
granted for sand / moramminingby State level Environmental
Impact Assessment Authority (SEIAA) Uttar Pradesh on
27.05.2021 to Shri Bani Singh, Salasar Complex, 306 Shankar
Vihar Colony, Quaarsi, Aligarh-202001 (M/s New Panther
Security Guard Service) vide letter no.
27/Parya/SEAC/5793/2019 dated 27.05.2021 for mineable
area (8.512 Ha) out of total lease area as 12.512 Ha. The EC
was further amended on 29.09.2021 wvide letter no.
201/SEAC/5793/2019 dated 29.09.2021. (The copy of EC and
amended EC is annexed as Annexure-2 and 3).

> Lease under Article 35 through e-stamp with Certificate Number
IN- UP94105203936034T was registered on 08.10.2021 with
M/s. New Panther Security G};_L\ar ef! L?_etfs'j\m Bani Singh S/ ¢

=

4
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Shri Raghunath Singhjfor mining of 1,77,737 cubic meter (per
annum) for 05 years at Tehsil-Loni Gram-Panchyarakhand
Number 02 Gata No.303 mi, 313 mi, 290 mi, 301 mi, 303 mi,
304 mi, 314 mi, 297 mi, 298 mi, 302 mi, 311 mi, 312 mi, 313 mi
& 314 mion 8.512 Hectare area. (Annexure-4)

» Consolidated Consent to Operate (CTO) and Authorization under
Section 25 of the Water (Prevention & Control of Pollution) Act,
1974 and under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 was granted by UPPCB on 07.01.2023 for
a period from 14.12.2022 to 30.12.2026. (Copy of Consolidated
CTO is annexed as Annexure-5)

» The date of start of mine was 12.11.2021. A per portal of
Directorate of Geology and Mining, Uttar Pradesh, the total
quantity of mineral excavated from the start of mine is tabulated

as below:
Year Quantity | Quantity  Excavated
Permitted (m?) (m3)
Nov 2021-Oct 2022 177736.8 85851
= — ‘ |
Nov 2022-Oct 2023 177736.8 | 81750 [
Nov 2023-Oct 2024 177736.8 142402

The co-ordinates of mining areas are as below:

Pillars Latitude (N) | Longitﬁe-(E)— l
A 28048 1.02” N | 77012"19.63" E '
B 28°4749.56” N | 77012 17.52" E

B [28°47°39. 12" N 770 12'19.04” E

A [28°4739.35" N 77012 13.26" E

B’ 28047°48.74"” N 77012'10.86"E

c 28°0482.80"” N 770 12’13.01” E J

> Mining Officer Ghaziabad informed last District Survey Report
was prepared in 2017. It was amended on 02.03.2019 which included
present lease area (copy of amendment is annexed as Annexure- 6).
The draft for District Survey Report (2024) has been issued on
05.07.2024 in public domain and final DSR is under finalization by
District Administration.

> Project Proponent informed that the replenishment study report
was conducted during 2021-22 & 2022-23, however, the same was
not made available to committee member during visit.

» During site visit on 30.11.2024 by joint committee, mining

activity was not observed on the site. Project Pro

mining activity was discontinued after 35‘)..,06!. g2
1

nent informed that
(due to monsoon

TED
69 JAN 2025
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period) and not started since 30.06.2024 to till date. Mining Officer
Ghaziabad informed that transport permit has not been issued after
30.06.2024.

> A camp office and weigh bridge was observed constructed by
project proponent. It was informed by project proponent that all
machinery for mining activity are hired through third party and the
same is not hired from 30.06.2024 onwards.

> During site visit by joint committee, winter migratory birds
(Common swift or swallows, Sea gulls, Moorhen etc.) were observed
(photographs attached).

5. Observation regarding issues raised in the compliant:
Issues raised related to mining violations:-

e The mining is being carried out beyond the allotted limit/Being
carried out beyond the sanctioned Lease Area/Carrying out
mining outside the coordinates/ works for more than the
allotted time in a day / doing illegal mining work at night by
taking out sand up to 100 feet below with the help of lifter boat
machine (para 3)

e constructed a two dams (Bandh), (para 5)

o the proponent is mining the sand much deep from the bottom of
the river, from approximately 20-30 feet below which is
impermissible, with help of the poclain and other heavy
machines, (para 7)

e carrying out illegal mining in No. 310-309,(para 10)

e making very deep pits by building a dam.(para 12)

Observation:-

e Mining activity was not observed on day of visit of joint
committee. Project Proponent informed that mining activity was
discontinued after 30.06.2024 (due to monsoon period) and not
started since 30.06.2024 to till date. Mining Officer Ghaziabad
informed that transport permit has not been issued after
30.06.2024. Excavation mark were not observed on the sand
deposit in the mid of the river which also indicated that mining
has not been carried out after monsoon.

e [llegal mining by project proponent has been observed earlier by
District Authorities, a notice was issued to project proponent by
Mining section, ADM Office Ghaziabad on dated 09.05.2024 for
illegal mining of 840 cubic meter of ordinary sand out and
accordingly fine was imposed on project proponent as per rules.
(Annexure-7) ‘

G 9 JAN 2025 Oy Aol 1, JE/g8
Cheziabad (U.7)




76

Issues raised to Green belt development: -

e That the proponent was also required to plant 625 trees on both
the sides of the haul road, (para 7)

Observation:-

e The project proponent informed that the trees were planted in
mining lease area which were damaged during flooding in year
2023, however, no plantation was observed by the committee.

Issues raised to impact on Adjacent Agricultural Land:-

e Adjacent agricultural land situated on the banks of Yamuna are
being affected and are in the danger of completely becoming an
uncultivated land. (para 9)

Observations:-

o At present agriculture land near the lease area was not found
affected.

Issues raised to Mine operation: -

e Breached the limit for the number of vehicle allowed to be
deployed at the mining site, 34 vehicles are allowed, (para 4)

s Deploying heavy machineries, the use of poclain machines and
other such machines (para 6)

e The proponent has not adopted the practice of regularly
sprinkling the water during the transition of the vehicles, (para
8)

Observations:-

e Mining activity was not carried out on the day of visit. It was
informed by Mining Officer Ghaziabad that transport permit has
not been issued after 30.06.2024. Compliance of these points
can be enforced during mining operation.

6. Conclusions/Recommendations:

1. The mir{ing department should carry out vigil during day as
well as night and ensure that no illegal mining takes place
in Yamuna river.

2. The EC issued by SEIAA Uttar Pradesh stipulated the
method of mining as opencast Semi-Mechanized therefore,
heavy machinery and lifter boat should not be allowed near
the river.

3. Stringent action should be taken against any persons
Sfoundcarrying out illegal mining. using heavy machinery
and lifter boats near the river, and obstructing flow of the
river. ,

68 JAN 2025
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4. Compliance of following salient requirements must be
ensured by Project and Mining Department before allowing
further mining:

o Installation the boundary pillars as per co-ordinates &
Environmental Clearance conditions.

o Adequate plantation in time bound manner as per
Environmental Clearance conditions.

o Replenishment study of the area about mining deposits as
per Environmental Clearance conditions.

o Hydrogeological study to ascertain the impact on river
channel and water table as per Environmental Clearance
condition (no 16).

5. Environmental compensation for illegal mining of 840 cubic
meter quantity of ordinary sand may belevied as per
Approach 2 scale approved by Hon'ble NGT vide order dated
26.02.2021 in the matter of OA No. 360/2015.”

6. In the light of observations made by Joint Committee in the above

report, we find it appropriate to implead following as respondents:-

1.

Ministry of Environment, Forest and Climate Change,
Government of India through Secretary, or Bagh Rd, Lodi
Colony, New Delhi, Delhi 110003

State of UP, Ministry of Environment, Forest and Climate
Change through Principal Secretary/Additional Chief Secretary,
17, Rana Pratap Marg, Lucknow, (U.P.), 226001

UP State Pollution Control Board through Member Secretary,
Satyam, Vasundhara, Ghaziabad, Uttar Pradesh 201004

District Magistrate, Ghaziabad, Rajnagar,

‘Ghaziabad-201001 (UP)

Bani Singh, Salasar Complex, 306, Shankar Vihar Colony,
Quaarsi, Aligarh.
M/s New Panther Security Guard Services through its owner

Bani Singh, Salasar Complex, 306, Shankar Vihar Colony,

Quaarsi, Aligarh. ATT

OIVED

(Sands‘;\/e /'.'rarma) 6
- Reg. Ny 1136/58
69 JaN 2025 HOTARY PUSLIC
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7. Notices on behalf of respondents 2, 3 and 4 have been accepted by

Sh. Bhanwar Pal Singh Jadon, Advocate.

8. On behalf of respondents 5 and 6, notices have been accepted by Sh.

Vithal Aditya, Advocate

7. Notice on behalf of respondent 1 has been accepted by Sh.

Rajkumar, Advocate.
8. Hence, no formal issue of notice to respondents is necessary.

9. Learned counsel appearing for respective respondents pray for and

allowed 3 weeks’ time to file their responses /replies.

10. List this matter on 10.01.2025.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM
December 05, 2024

ORIGINAL APPLICATION No. 1003/2024
AB

ATTE
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fuqoft ¢d amRY
HuAl "o AL &R afdrave, ¢ fieeh ¥ D aiogo
TT 1003 /2024 Mr. Ashok Kumar & Anr Vs State of UP H TTRA MR feiia

04.11.2024 (U1 ‘&) B 3HW fAFTaq o—

“reeere v e 2.Complainants have alleged that M/s. New Panthar Security
Guard Service has got a mining permit/lease for sand mining at Yamuna riverbed
i.e Gata No.303 mi, 313 mi, 290 mi, 301 mi, 303 mi, 304 mi, 314 mi, 297 mi, 298
mi, 302 mi, 311 mi, 312 mi, 313 mi & 314 mi situated at Khand No. 02,Village-
Panchayat, Tehsil-Loni, Ghaziabad, UP. Mining activities are being carried out by
proponent on a total lease area of 12.512 Ha (mineable aera is 8.512 Ha). Mining
has been conducted in violation of conditions of Environmental Clearance
(hereinafter referred to as ‘EC’) granted by State Level Environment Impact
Assessment Authority of State of UP (hereinafter referred to as ‘SEIAA, UP’) and
they have dug out river-bed at the depth upto 100 feet with the help of lifter boat
machine. Proponent has constructed two dams (Bandhas) so as to stop flow of
water and thereby natural flow of water has been diverted affecting flora and fauna
of the river and this is also affecting and damaging agricultural crop standing in
the nearby agricultural land due to creation of obstruction in the smooth flow of
river water. Proponent is also deploying heavy machinery such as poclain, etc., for
mining activities and has also not carried out plantation as required in the EC.
Complaint is supported with two videos and certain photographs appended to the

complaint.
3. Looking to the allegation made in the original application, we are prima

facie of the view that a substantial question relating to environment has arisen out
of implementation of enactments mentioned in Scheduled-I of NGT Act, 2010, but,
before taking any further action in the matter, we find it appropriate to obtain a
factual report for which we constitute a Joint Committee comprising District
Magistrate Ghaziabad; Divisional Forest Officer, Ghaziabad; Uttar Pradesh
Pollution Control Board (hereinafter referred to as ‘UPPCB’); and, Central
Pollution Control Board (hereinafter referred to as ‘CPCB’).

4.CPCB shall be nodal agency for coordination and compliance.
5. Above committee shall collect relevant information after visiting the site

and submit factual report within one month.
6. List this matter on 05.12.2024. ...... .. ...

mow@ugﬁaaw,ﬂéﬁﬁﬁmﬁasﬁoqom
1003 /2024 Mr. Ashok Kumar & Anr Vs State of UP ¥ yiRa ey P 04.11.
1 B | Do S 1 G

”»”
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Annexure A/3
& Saterg— .
Reglonat Orien, w0 VT g 9, v m

Webeh U.P. Pollution Control Board, Ghaziabad 1
. e'WWW.uppcb,gov.mc'im e-mail;-roghaziabad@uppcb.in

o T ,2089714; /Nz22/ 2024

GEI

A= qgiaRoy SIBEa qi—1,
S0%0 WEwoT fAEr 91,
G |

oy

|,
s
3

e 2L /13 2o

M/s New Panthar Security Guard Service, Proprietor - Shri Bani Singh /o Shri

Raghunath Singh, R/o-Salasar complex, 306, Shankar Vihar Colony, Kuraishi, District
=Aligarh, U.P. E1RT Yamuna River, Gata No. 303mi, 313ml, 290mi, 301mi, 303, 304mi,
314mi, 297mi, 298mi, 302mi 311mi,312mi, 313mi &314mi, Khand No.- 2, Village:

Pachayara, Tehsil Loni & District:  Ghaziabad, State: Uttar Pradesh @ foweg

R SRR sfRfT R o @ T 7|
HRIcY

SR fawg® w0 wHoshiodio ¥ Wi @it HEaT 1008 /2024 IS FAR T I
T W 3 Fodio H ke MR RAi® 04.11.2024 D ITe A ST WYt WHART g
fEHIE 30.11.2024 &7 W uREoFT wie & Fevr fear T wge Froeer sen

S quer fRiEvT 91 g w0 THosodlo, ¥ Reeh # RFid 04.12.2024 & wfae A

T B, PR G ) 99 IR ¥ wge Wiy gN oRde @ fiwg waterelm
afergfl aRRIRE f6d o & wram 3 Frmaa Rl & w4 3

“........5. Environmental compensation for illegal mining of 840 cubic meter quantity

of ordinary sand may belevied as per Approach 2 scale approved by Hon’ble NGT vide order
dated 26.02.2021 in the matter of OA No. 360/2015.”
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-l { M/s New Panthar Security Guard Service, Proprietor - Shri Bani Singh S/0 Shri Raghunath
/ Singh, R/o~Salasar complex, 306, Shankar Vihar Colony, Kuraishi, District - Aligarh, U.P. 8T
/ Yamuna River, Gata No. 303mi, 313mi, 290mi, 301mi, 303, 304mi, 314mi, 297mi, 298mi,
/ 302mi, 311mi,312mi, 313mi &314mi, Khand No.- 2, Village: Pachayara, Tehsil Lonl &

¢ District: Ghaziabad, State: Uttar Pradesh @ freg TgiaRvig W Fferf o
WM P W Y|

o TAoShodlo ¥ AR a0 AT 1003 /2024 IWFH FAR 4 I «H ¥ I
qod0 # WA Ay Rsiw 04.41.2024 S ST ¥ fdd wgEd Wi gRr & 3041,
2oz4ﬁmmmwmmwmw1@?ﬂﬁﬂmmmm
Frefor 2 &R *10 wohodio, ¢ Reeeh F Reties 04.12.2024 B iRee A A B, BTATRY

W ¥ 9 S A e WA g aRae @ Riwg vafawia g sfRifE
5 oM & Wy ¥ P a9 T 2

¢

“..ve....5. Environmental compensaﬁon for illegal mining of 840 cubic meter quantity

of ordinary sand may belevied as per Approach 2 scale approved by Hon’ble NGT vide order
dated 26.02.2021 in the matter of OA No. 360/2015.”

As per approach 2, following formula, as mentioned by CPCB in the report, is taken for
calculation:-

S

N\ @ +RD)
t=l

Where:-

PV = Present Value

D = Market Value of illegally Mined Materlal
RT = Risk Factor

r = Discount

t = No. of years :
Calculation of Market Value of iilegally Mined Material (D) = As per the report submitted by Mines J
Officer, Ghazlabad vide letter dated 04-12-2024 {Annexure -l1), In District Ghaziabad, the bid value df1/1 & ©
mined materlal is Rs 233/- per M3 and total lllegal mining carried out by the sald unit is 840 M3 v

/

ed. No. 1136/58
OTARY .PUBLIC

Hence, D = 233x840 = Rs-1,95,720/- (k(a ecp Sharma)
|
In the present scenario, severity as taken as severed hence, RF (Risk Factor) Is considered to be 1, Chaziavad (U.7.)

Hence, Annual Value of Foregone Ecological Values D x Rf = 1,95,720/-

It Is assumed that the Benefits would occur only in the first year {in which lllegal mining took place),

while the ecological costs would continue to be felt over a period of time. NPV may be calculated for
a period of 5 years.

Calculation of Discount r = Taking severity as severe,

5%. Hence, r=5%

the discount rate as per'CPCB Is to be taken ds - St
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er 5 Years)
o Present Value of Foregone Ecological Values (@ 5% discount rate and ov

(195720)
(195720)  (195720)  (195720)  (195720) 2P ol
®v) = E , * * 0057 T (+005)t Gt 0.05)°

(1+0.05) * (1+0.05)?

PV (in Rs.) = 1,86,400 + 1,77,523.81 + 1,69,070.29 + 1,61,019.33 + 1,53,351.74

h Forty Seven Thousand Three Hundred

= 8,47,365.17/ say 8,47,365.00 {Rs. Eight Lak
Sixty Five only)

e ; ial) — =pPV-D
o Net Present Value (after netting out market value if illegally mined material) — NPV
= 8,47,365 - 1,95,720/-

Rs 6,51,645/-(Rs. Six Lakh Fifty One Thousand Six Hundred Forty Five only)

mmm@ﬁwmmﬁmﬁﬁﬁmmm%ﬁﬁw
i mmwwmmﬁmmmmmwm
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Annexure A/4

o NS
SR ydE yguer FRIET A 567 LiFE
UTTAR PRADESH POLLUTION CONTROL BOARD !

Environment

e ' gl
Qam//p%;/g /=1 7wl —289 / 2024 fe=r ”“ﬂy """""""
ar ¥,

M/s New Panthar Seeurity Guard Service.

Proprictor - Shri Bani Singh $70 Shri Raghunath Singh,

R/o Salasar Complex. 306, Shankar Vihar Colony, Kuraishi,
District-Aligarh. UP.

faw: M/s New Panthar Sceurity Guard Sevvice, Proprictor - Shri Bani Singh S/o Shri Raghunath Singh,
R/o Salasar. Complex, 306, Shaukar Vihar Colony, Kuraishi, District-Aligarh, U.P. &RT Yamuna
River, Gata No.303wi, 313mi, 290mi, 301mi, 303, 304mi, 31dmi, 297mi, 298mi, 302mi, 31t mi, 312mi,
33mi & Idmi, Khand no.-2, Village:Pachayara, Tehsil Loni & District-Ghaziabad, State-Uttar
Pradesh & fiwe qafawfin aRmfil aftrifo e ot © e i

EEER

Ao T BRA arfdiewe, 7 Reehl 7 AR aNoto Fo—1003 /2024 IWNE FAR T I TIH
we e godo ¥ iRk omew Rafe 04112024 & aurem F afod wgwd Wk g e
30.11.2024 B FETE RN @1 (r8eT R | ww Freion snen deid weuul e 4
BRI H0 TAoS0AN0, ¥ fieeh ¥ RAiw 04122024 @) TRaS A W R | S o # Wy wffd
T URISAT M/s New Panthar Security Guard Service. Proprietor - Shri Bani Singh S/o Shri Raghunath Singh.
R/o Salasar Complex, 306, Shankar Vihar Colony. Kuraishi, District-Aligarh, U.P. &RT Yamuna River, Gata
No.303mi, 313mi, 290mi, 301mi, 303, 304mi. 3t-hni, 297mi, 298mi, 302mi, 311mi, 312mi, 313mi & 314mi,
Khand no.-2, Village:Pachayara, Tehsil Loni & Diswict-Ghaziabad, State-Uttar Pradesh P ﬁ"ﬁ&' qafeRefty
gl SRR 7 o @ ey A Freag fewell @) e R

"....3.Environmental compensation for illegal mining of 840 cubic meter quantity of ordinary sand may
belevied as per Approach 2 scale approved by Hon'ble NGT vide order dated 26-02-2021 in the
mattter of OA No. 360/2015."

\

SR aedl & gfena gy afer), wimimere gR aFie-2087 /W TE-273 /2024,

- A ogwrE sRWSHN © fAwE dvid gquen Fumer 98 grn i W@ @ oruR

0 6,51,645/— (WUUT G S $AURA wolR v Wl Genfera am) @) quieroly gl afRife
ST @) W @ TE 2

AN 124, e wvs,

Ml TR, TRATEH-226010

g-Na@-info@uppeb.com (’7
/

IFurEE—www.uppceb.com
4arma)

T.C.-12V,, Vibhuti Khand,
Gomti Nugar, Lucknow-226010
L-mail: info@uppeb.com

Web Site: www.uppeb.com
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o e e, mRvaEE g1 ARG ot /wRgR dur w0 TIoSNodlo MM Rt qiRg ™
se D R W e o A ura g @ g wRdeEn & g wfaedy e
SRR R o A g P R gl Afew il [ s g

gg f5 @t 9 w0 oo gN uRde & fiwe wieiy afigfld Rk ww ¥
forfa Qe @ QYNGR M/s New Panthar Sceurity Guard Service, Proprictor - Shri Bang Singh
S/o Shri Raghunath Singh, R/o Sulasar Complex, 300, Shankar Vihar Colony, Kuraishi, District
Aligarh, U.P. 8" Yamuna River, Gata No.303mi, 313mi, 290mi, 301mi, 303, 304mi, 314mi,
297mi, 298mi, 302mi, 311mi. 312mi. 313mi & 31dmi. Khand no.-2, Village:Pachayara, Tehsil
Loni & District-Ghaziabad, State-Uttar Pradesh D [9g 0 651,645 /— (FUT B: i@ T
TR B G Yoo ") B gatevoia el sTieRifte W €l s

IWRIFT W AT 98 /MRG0 15 7 B oFER I A8 B WA fhar S g o
suen @) Rerfy & amud god @ Rvg SWIaR yaiawiia afaqfd sferiva wxd g0 foamar
oI eriaEl gReT @ & oI, (e argel Saveliic Auel W ol B |

o=@ : &g AfUar) ¥ U T & BRI |
L,

M/

&y arferaT -1

AN

yfafem: &g after, Sovo weuvr fFramvr 4, M B g% Fiw ® 9 Ui 5 Sen @
FR garell A @7 Ul oy W W UK SIS Ul 6 HeiiRa wEte 7 s
AT W AT B A UG B gRiRa a8

gerq Ffrardl @ arEfa ¥ Al

T qAfaReT it -1
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